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IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE TRIBUNAL,

E c

X. 40 iN 75

Arising out of OIA No.43-CE/Alld./20%4 dated 05/08/2014 passed by
the Commissloner {(Appeals), Central £xcise & Service Tax, Altahabad.

For approvaf and signature;

HON‘BLE MR. ANII. CHOUDHARY, MEMBER (JUDICIAL)

1. Whether Press Reparters may be aliowed to sec
the Order for publication as per Rule 27 of tie

CESTAT (Procedure) Rubes, 19827 s Na
A, Whether it sheuld be released under fiute 27 of the
CESTAT {(Procedure) Rules, 1982 for mublication
in any authoritative repart or not? D Yes
3. Whether His Lordship wishes to see the fals copy
of the Grder? D SeEn
4. Whether Order is to be circulated to the Cepartmental 9’\
Authorities? FYes %\/L
S - e
M/s Shravasti Sahkar Chinni Mllls Ltd,
APPELLANT(S)

VERSUL

Commissioner of C.Ex. & S.Tax, Allahabad
APPEARANCE

Shri Manoj Kurnar, Adv. for the Appeflant {s)
Shri D. K. Deb, Asstt.Commr. {A.R.} for the Respondent

CORAM:

HON'BLE MR. ANIL CHOUDHARY, MEMBER {JUDICIAL)

DATE OF HEARING & PRONOUNCEMENT ; 08.01.2016

RESPONDENT (5)

Finaf orogrno. 7@0@?{/20}6




2 Ex, dAppeaf Na 55675/14

Per Mr. Anil Choudhary

The appeilant, a sugar manufacturer, is in appeal agalnst order
in appesl dated 5/8/14 passed by the Commissionegr of Central Exclse,
Allahabad whereln the appeal was dismissed for want of pre-deposit as
directed by this Tribunal in final order dated 11/8/12 in the earlier

round of litigation.

2. The ld. Counsel for the appelant states that subseguent to
dismissal of the appeal by id. Commissioner they have made pre-
deposit by way of debit In their Cenvat register Rs.60,305/- on
15/11/14 and Rs.1,20,610/- on 26/12/15. Thus, they have deposited
the amount of 30% of the tax in dispute, He further states that the tax
could not be deposited eartier due to financial difficulty. Accordingly,
he prays for excepting the pre-deposit In terms of the earlier order
dated 11/9/2012 and remand the matter back to the |d. Commlssioner

(Appeals} with a direction to decide the appeal on merits.
3. The Id.A.R. for revenue relies an the impugned order,

4. Having considered the rival contentions, as the appellant have
made the depusit in lernms of Whe ealicr ardor of this Tribuenal, |
remand the matter to the id. Commissioner (Appeals) for hearing on

merits and to pass a reasoned grder.

%.  Thus, the appeal is aliowed by way of remand. The appellant is

also directed 1o appear before the id. Commissloner (Appeals) with a

£




i Ex. Appeal No.S5675/14

copy of this order within & period of 8 weeks from the date of recelpt

of this order and seek opportunity of hearing.

{Dictated and pronounced in the apen Court}

imm
HEMBER {JUDICIAL)




